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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 7708,11008,11349,22809,23477,23713.241 71 and 24391 OF
2020 and 1724,1762,2078,2193,2797,3193,3640,3797 & 3942 of 2021

WRIT PETITION NO: 7708 OF 2020

Between:

Bheemisetti Kumara Sagar, S/o. Bheemlsem Lakshmanarao, Aged about 30
years, Occ. Student, R/o. 3-31, Thlmmarajupeta Ward-9, Vlshakhapatnam

A.P.-531033.
...PETITIONER

AND

1. The State of Telangana represented by its Principal Secretary, Medical and
Health Family Weifare Department, Secretanat Buildings, Hyderabad

2. Kaloji Nararayana Rao University of Hea!th Sciences, represented by its
Reqgistrar, Warangal

...RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly one in the nature of
Writ of Mandamus by declaring the action of the Respordent No. 2 in not
considering Petitioner for second phase counseling for admission info Post
Graduate Medical. Degree / Dipioma and MDS courses for the academic year
2020 - 21 under OCI / NRIs for admission into Management direct the Respondent
~ No. 2 to allow the petitioner to upload application for second phase counseling for

adm:ssaon mtg Post Graduate Medical Degree / Diploma and MDS courses under
OCI / NRIs for admission into Management Quota for the academic year 2020 - 21

1A NO: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances stated in
the afﬂda\nt filed in support of the petition, the High Court may be pleased to direct
the Respondent No.2 to consider and allow the petitioner to upload application in




R

the online for second phase online counseling for admission into Fost Graduate
Medical Degree/ Diploma and MDS courses under OCI/NRIs for admission into
Management Quota for the academic year 2020 - 21, pending disposal of the main
Writ Petition

WRIT PETITION NO: 11008 OF 2020

Between:
Shaikh Sana Hafiz, D/o. Hafiz Shaikh, Aged about 27 years, Occ.Student,
R/o. 57, Salisbury Park, Near Mantn Estate, Yasin Jug Dargah Pune,

Maharashtra 41 1237.
... PETITIONER

AND
. The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfare Department, Secretariat Buildings, Hyderabad

2. Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated 'n the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly ane in the nature of
Writ of Mandamus by declaring the action of the Respondent No. 2 in not
considering Petitioner for second phase counseling for admission into Post
Graduate Medical Degree / Diploma and MDS courses for the academic year
2020-21 under OCI / NRIs for admission into Management Quota (MQ1) / (MQ2)
/institutional Category (MQ3) as illegal, arbitrary, unconstltut:ona[ and
consequently direct the Respondent No. 2 to allow the petitioner to upload
application for secand phase counseling for admission into Post Gradyate Medical
Degree / Riploma and MDS courses under QCl / NRis for admlsslon into
Management Quota (MQ1)/ (MQ2) /institutional Category (MQ3) for the academ:c

year 2020-21
1A NO: 1 OF 2020

Petition under Section 151 CPC praymg that in the circumstances stated in
the affiqa\nt flled in support of the petition; the High Court may be pleased to dlrect
the Respondent No.2 to consider and allow the petitioner to upload appligation in

_ the online for second phase online counseling for admission into Post Graduate - - -

Medical Degree/ Diploma and MDS courses under OC! / NRIs for admission into
Management Quota (MQ1)/(MQ2) /institutional Category / (MQ3) for the academlc
year 2020 21, pendmg dlsposal of the main Writ Petition

- cnmm
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WRIT PETITION NO: 11349 OF 2020

Between:

ALWAL NIKITHA, D/o. A SRINIVAS, Aged about 24 years, Oce. Student, R/,
2-73/1 Madhapur megahilis Serilingampatly Hyd-500081. '

-.PETITIONER

AND

1. The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfare Department, Secretaria__t Buildings, Hyderabad

2. Kaloji Nararayana Rao University of Health Sgiences, r apresented by its
Registrar. Warangal. - _ _ .

..RESPONDENTS

Petition under Article 226 of the Constitution of Indja praying that in the
cirQUmgtancgs stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly ane in the nature of
Wit of Mandamus by declaring the action of the Respondent No. 2 in not
censidering Petitioner for MOP-UP phase counseling for admission into Post
Graduate Medical Degree / Diploma and MDS courses for the academic ygar2020-
21 under admission inte Management :Quota (MQ1)(MQ2) (MQ3) as itlegal,
arbitrary, uncanstitutional and consequently direct the Respondent No. 2 to allow
the pefitioner to uplpad application for MOP-UP phase counseling far admission
inte Pagt Graduate Medical Degree / Diploma and MDS courses under admission
inte Management Quota (MQ1)/ (MQ2) (MQ3) for the academic year 2020-21

!A NO‘I 0F2020

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Regponggnt No.2 ta consider and allow the petitioner to uploaq application in
the onlipe for MOP-UP phase online counseling far admission inta Ppst Graduate
Medical Degree/ Diploma and MDS courses under admission into Management
Quota (MQT) £ (MQ2) (MQ3) for the academic year 2020-21, pending disposal of
the maig Writ Petition r :

WRIT PETITIQON NO: 22809 OF 2020

Befween: .
M Chaitra Krishna, D/o. M Krishna Mohan Rao, Aged about 19 years, Ocec.

- Student, R/0.40-790-10-D, Nehry Nagar, Kumool, A'P - 518004. -
| ...PETITIONER

AND




